@

CENTRAL ADWMIMISTRATIWE TEIGIUSAL
PRINCCLPAL BENCH,, NEW DHEIHI
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Thusday, this ®th day of Jemuery, 2804

Hemn tble Shiri Kuldip Singh, e ()
Hem tole Siri S.A.Simgh, Memben ¢A)

sh, 5.K.Nanda, LAS

Special Secretary to Govit. of Harvana,
sceience and Technology Department,
Room NO.61Y,

sth Flooir, Haryana Mini Secretairiat,
Sector No.17, Chandigarh.

(By Advocate: 5h. R.5. Tomar &
VERSUS

1. Secretary to the Govt. of India,
Depar tment of Personnel & Training,
Ministiy of Personnel, Public
Griewvances and Pensions,

North Block, New Qelhi.

2. The Chief Secretary to Govt. of Haryana
Haryana Civil Secretariat, Chandigaia

A, Sh., R.S.Guiral, IAS
Home Seciretary UT Chancigarh.

4, shrimati Anlta Chaudhary LAS
Commissioner and Secretary to Govt, of Haryanea
Institutional Finance and Credit Control
Depai-tment, Chandigairh.

PR “he MJL. Tayal, IAS
Commissioner and Seci etary
te the Govt., of Haryana
tducation ODepar tment,
Chancigarh.

6. Sh. L.5%.M.Saliies, 1A%
Commisaioner Gurgaon Division,
Gurgaon. .. . Respotidents .

@ R W E R (WRRL )

By Shri Kuldip Sinah, Member(J)

Heard learned counsel Tor appiicant.

b=

Z. applicant has a grievance that respondents have
niromoted some of his juniocirs by Lgnoiing him.

3, The applicant had earlier approached trils Court

vide O0a-1897/2003 and the sasme has been withoirawn  stating

d.
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rhat e would submit a specific representations against the
chargaesheet dated Y4.7.98, 15, 7.98 @t 2d. 1.,
Aooov dingly. the applicant submitted & representation on
27.8.2003 (Annexure A-Z). The said representation i still
pending with the authority.

3. we find that this OA can be disposed of &t itha

adni=sion wtage itself.

&, Aaccordingly, we dispose of the OA with a direction to
the respondents to dispose of the repiresentation oV fhe

speaking order in

Co

asplicant by passing a reasoned an
accordance with law within a peilod of 6 veeks - firomw  the

dete of receipt of a copy of this order.

A

(S.A.51inGh) (RKuldip Eingh

gembor (A) Member (J)






